
CENTRAL ADMINISTRATIVE TRIBUNPL 
BNA[RE BENCH 

5econd Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38. 

Dated: 15FEB1 
PPLICPTION NO(s) 	689 of 1993. 

PPL ICANTS: C.V.Manimaran 	FEPONDENTS: Chief Postmaster Generql, 
Karnataka Circle,Bangalore & Others. 

TO. 

Sri. P. A. Kulkarni 
Advocate,No.48, 
57th-A-Cross, 
IV-Block,Raj ajinagar, 
Bangalore-lO. 

The Chief Postmaster General, 
Karnataka Circle,Bangalore-1. 

30 	Sri.M.S.Padrnarajaiah,CGSC, 
High Court Bldg,Bangalore-1. 

SUBJECT:—. ForuardinQ of copies of the Oroes passed by 
the Central Adminiàtra€ive Tri.bunal,Bangalore. 

—xxx— 

Please find enclosed hereiith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned appl ,  ion(s) on 28-01-1994. 

\' 	 (2 -• c 
DEPUTY RECISTRR' 
JUDICIAL BRNC-HES. 
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CENTRAL ADMINISTRATIVE TRI BJNAL 
BANGALORE BENCH: 	: BANGALORE 

APPLICATION NO.689/1993 

FRIDAY THE TWENTY EIGHTh DAY OF JANUARY, 1994 

Present: Shri V.Ramakrishnan, Member (A) 

Shri A.N.Vujianaradhya, Member (.3) 

Shri C .V.Mariimaran, 
aged about 39 years, 	' 
Ler SelectjonGrade 
Postal Assistant, 
Bangaloré District, 
office building, Subpost 
office, Bangalore..560 009. 

By Advocate Shri P.A.Kulkarni 

.Applic ant 

Versus 

Chief Postmaster General, 
Karnataka Circle, 
Bangalore....560 001, 

Senior Superintendent of 
Post Offices, Bangalore 
West Division, 
Bangalore...560 010. 

Senior Post Master, 
Rajajinagar Head Office, 

1Banga lore...560 010, 	 : 	• .Respondents 

Bocate Shri M.S.Padmarjajah, S.C.G.S.C. 

ORDER 

Shri V.Ramakrishnan, 	Member (A) 

- 	 ....2/_ 



Neither the applicant nor his counsel is 

present0 Shri M.S,.Padmarajaiahl, the learned standing 

counsel has produced the order withdrawing the impugned 
tCIAztJ' 3t'13 

order at Annexure A6. The order reads as belv:. 

"Whereas orders were issued reverting Shri 
C.V.Manirnaran, PA(YBOP).D.0. R.dldings, 
Bangalore560 009 to the cadre of P.A. vide 
this office memo no.13/66 dated 4.8.93. 

, 

And whereas certain iLnaccurecies have been 
noticed in the aforesaid memp, the order 
dated 4.8.93 is hereby withdrawn. 

This is without prejudice to further action 
that may be considered necessary in the 
circumstances of the case." 

Shri Padmarajaiah clarified that even though there is 

a difference in date of the order, which had been 

withdrawn, the order dated 18.893 in substance and 

spirit refers to Annexure A6 as it is clear from the 

wording of the contents. He also confirms that the 

applicant continues to draw the pay in the higher 

scale of Rs.1400-.2300. 

2.' 	The prayer of the applicant is that Annexure 

A6 should be quashed an that the order dated 23rd April, 

91'as at Annexure A5, which grants promotion to the 

scale of Rs.1400..2300 is not open for cancellation. So 

far as the impugned order at Annexure A6 is concerned, 

the same has been withdrawn by the subsequent order 

dated 18.8.93. With regard to any further order referred 

tothe order dated 18.8.93, it is open to the department 

to take any such action only accordingy to law. It 

is also open to the applicant to challenge in an appropriate 
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SECTION OFFCER 
ADrJn1STnATIVE TmUfiAL. 
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